
 

serve the interests of the general public by 
ensuring the continued manufacture, 
production and distribution of bicycles and 
their component parts and accessories 
which the essential to the needs of the 
economy of the country and for matters 
connected therewith or incidental thereto, 
as passed by the Lok Sabha. be referred to 
a Select Committee of the Rajya Sabha 
consisting of the following members, 
namely: — 

1. Shri      Narasingha      Prasad 
Nanda 

2. Shri Biswa Goswami 
3. Shri   Harekrushna   Mallick 
4. Prof. Ramlal Parikh 
5. Shri Kalraj  Mishra 
6. Shri      Kukmdeo      Narayan 

Yadav 
7. Shri G. C Bhattacharya 
8. Shri Ajit Kumar Sharma 
9. Shri Kalyan Roy 

10. Shri Shiva  Chandra Jha with  
instructions  to  report by  the first  week  of  
the  next  Session   of the Rajya Sabha." The 
motion was negatived. THE        VICE-
CHAIRMAN        (DR. RAFIQ     
ZAKARIA):     The  question is: 

"That the Bill to provide for the 
acquisition of the undertakings of Hind 
Cycles Limited, and Sen-Raleigh Limited, 
with a view to securing the proper 
management of such undertakings so as to 
subserve the interests of the general public 
by ensuring the continued manufacture, 
production and distribution of bicycles and 
their component, parts and accessories 
which are essential to the needs of the 
economy of the country and for matterg 
connected therewith or incidental thereto, 
as passed by the Lok Sabha. be taken into 
consideration." The motion was adopted. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): "We shall now take up clause 
by clause consideration of the Bill. 

Clauses 2 to 33 tuere added to the Bill. 

The First Schedule, {he Second Schedule 
and the Third Schedule were added to the 
Bill. 

Clause 1, the Enacting Formula, the 
Preamble arid the. Title were added to the 
Bill. 

SHRI CHARANJIT CHANANA: Sir, I 
move: 

"That the Bill be passed." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): We will now take up the next 
Bill. 

THE BIRD AND COMPANY LTD. 
(ACQUISITION AND TRANSFER OF 

UNDERTAKINGS AND OTHER 
PROPERTIES)  BILL, 1980. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Ashwani Kumar is not here 
to move his Resolution.    The Minister. 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY (SHRI 
CHARANJIT CHANANA): Sir, I move: 

"That the Bill to provide for the 
acquisition and transfer of the undertakings 
of the Bird and Company Limited for the 
purpose of ensuring the continuity of 
production of goods which are vital to the 
needs of the country and for the acquisition 
of shares held by he Bird and Company 
Limited in the specified     companies  for  
the  pur- 
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LShri Charanjit Chanana] pose of securing 
to those undertakings the facilities and 
advantages derived by reasons of such 
shareholdings with respect to the operation 
and functioning of those undertakings and 
also to enable the Central Government to 
exercise such control over the affairs of the 
specified companies are not mismanaged 
and for matters connected therewith or 
incidental thereto, as passed by the Lok 
Sabha be taken into consideration." 

The question was proposed. 

SHE! NARASINGHA PRASAE NANDA 
(Orissa): Mr. Vice-Chairman, I welcome this 
measure. I musi pay that this particular 
company namely, the Bird and Company 
Limited, played havoc with the economy of 
the places where it actually operated. From 
the First Schedule you will kindly notice that 
some 01 its important units were located in 
Orissa. May I tell you of the pain i1 inflicted 
on the people of Orissa by exploiting the lime 
stone at Bisra by exploiting' the precious 
mineral; through the Orissa Mineral Develop 
ment Company Limited and als< bamboo and 
other forest produce foi a long time? Two 
things that we notice are that though it vas 
earning lot 0f profit, it never tried to establish 
a single good industry in thi State, and 
secondly, it tried to corrupt the entire political 
system in tha' State. We are still not free 'from 
that element of corruption introducer by the 
Bird and Company. I am no' going to narrate 
them in detail ?j these are known to the 
Minister But the point is that the Bird anc 
Company you are now acquirim under the 
provisions of the Industrie' (Development and 
Regulation) Act But the stage of 
nationalisation ha; not come. The point that I 
would like to impress upon the hon. Minister 
v. that there was mismanagement, then was 
siphoning off of funds, there wai no attempt to 
develop the indiistria units—T  am fat 
describing  all those 

units and they are described in Schedule I—
and, sir, after it was sucked dry     completely,     
this    thing     was brought    to the   notice .of 
the House through various means, debates,  dis-
cussions, questions and through various other 
methods that a Member can adopt to bring it to 
the notice of the Government,    and    only 
after that it was decided to take over this. I only 
submit to the hon. Minister one thing. I am 
happy to note. Sir that the Minister,   in   his  
reply   t0  the  clebat'e  on the  other Bill,  has  
said  that  certain basic    questions    must   be 
answered. Will you allow a unit to go sick? Is it 
your policy that only after a unit goes sick that 
you will take it over or you will try to evolve a 
system or evolve certain    guidelines    for 
preventing a unit from going sick whether it is 
in the    private    sector or in the public sector? 
What is the fun in allowing a unit to become 
sick, to become completely dry, and taking it 
over when its flesh and blood are gone and 
only the skeleton remains? You take over only    
when    the    skeleton    remains. Substantial    
assets    are   taken   away and you take over 
only the liabilities. Therefore,    the basic thing 
to which the    hon.    Minister should direct his 
attention is the evolving of this system.    I am 
happy to note that he is thinking on right lines. 
But \ do not know how long this process will 
take and how long he will take to evolve that 
system, an in-built system which will prevent 
any industry from going sick.  That is number    
one.    Number two    is this:    Is it the policy 
of the Government that    only  when  a  unit 
becomes sick that it will take it over? Or, if 
such units are guilty of breach of law, any 
provision of the Industries (Development    and   
Regulation)   Act, or any provision of the 
Company Law. or if such units deliberatelv 
commit crimes    against    the law of the land, 
will these    companies    be brought to book?    
Either  an  automatic    mechanism should be 
there which will immediately respond and take 
over the control and management of these com-
panies as they are doing now in the case of the 
Bird and Company or they 
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will have to just wait till everything is sucked out 
and it becomes completely dry. In that case, they 
will only take over the liabilities of such 
companies. Is it the policy? This is » the major 
question, j would only request the hon. Minister 
not to hesitate on th« point of workers' 
participation in management. 

Sir, after all, we have accepted the principle 
of participation "by workers in the 
management as one of the basic pr/iciples in 
the Directive Principles of State Policy, and it 
has been included in the chapter on the Direc-
tive Principles of State Policy in our 
Constitution. There is a directive principle 
with regard to participation of workers in the 
management. If you do not implement that 
principle, which has been enshrined in the 
Constitution, in the public sector are taken 
over under certain economic compulsions, if 
you do not introduce that element in these 
units, then, I think, you are "doing an injustice 
t0 the Constitution and you are doing an 
injustice to your own commitment. 

Then, Sir, I would submit my third point. The 
Brrd and Company had completely mismanaged 
the affairs and the workers funds like the Pro-
vident Fund and the Welfare Fund ± have been 
misappropriated. They have misappropriated all 
those things. I would like to know from the hon. 
Minister what action has been taken against the 
previous management foi this act of 
misappropriation. This is the third thing that i 
would like to know  from the hon. Minister. 

Sir, when the Government is taking over 
these units, the Government owes a 
responsibility for seeing to it that they become 
ideal units in the country. I hope the attention 
oJ Minister will be directed towards that side 
so that the Company becomes an ideal unit to 
be followed by other units in the country.    
Thank you. 
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SHRI KALYAN ROY    (West Bengal): Sir, we 
have been watching the progressive march of Bird 
and Company from early 70's. I would not go to 
many back years or back questions regarding the 
Company,  because the   * Government,    when  
they  introduced the Bill, have made it very clear 
that the wliole purpose    is to nationalise because 
the top management of Bird and   Company   
Limited had so mis* managed the affairs of the 
Company as to cause heavy losses to the Company 
and als0 managed in a manner prejudicial    to  the    
interests   of  the Company    and   the   public   
interest Again T have to repeat. When did the 
Government    wake    up? What timo? Sir.  I  raised  
a question    about Bird and Company in 1975.    
Mr.  Gokhale replied  that there was no  allegation    
J as such. I again raised Question No. 277 on 22nd 
March,  1976. The question was actually    put in 
the House and    answered.    The    question was: 
whether Government   have appointed their 
nominees on the Board of Directors of Bird and 
Company if so, what are the  names  of the  
nominees  and the dates of appointment in each 
case; what    is    the    stage    of progress of 
investigation and when it is likely to be completed?    
Mr. Gokhale replied: No, Sir. The Company Law 
Board has issued  a  notice  to  the  Company  on 
the basis of certain allegations of mismanagement 
levelled against the com-    "*• pany.    There    is no 
investigation regarding Bird and Company. This 
was how    the    whole    thing started  and about   
15,000  workers    were  literally weeping    that the 
whole company is going to be liquidated by two 
men, Mr. Pran Prashad and Mr. K. L. Duo, like  the 
Carseean brothers.    Luckily that   was   taken    up   
in the House. Through     a    starred     question     
Mr. Gokhale ultimately     stated that one of the 
allegations was that the Directors of the company 
are pressurising the members of the saving trust in. 
various ways. You are aware that the majority of 
the shares are held by a trust  company  and the  
staff  are its members.   They   hold   the   majority. 
Mr.    Pran    Prashad,    the    Managing Director 
and Mr. K. L. Dua, the next 



 

man, were pressurising the staff who were holding 
the shares to sell them at a very   cheap   price.    
Ultimately, these two men succeeded. Fortunately, 
the    trade    unions    were active and » alive. 
Though Mr. Gokhale stated that there was no 
investigation contemplated, ultimately he had to 
investigate. There  was  an  interim    investigation 
report.    The  report  was  also  placed on the   
Table  of the House on    the basis of a question by 
me on the 8th May,  1978.    The Minister said on 
the basis of the interim report that there was 
mismanagement of the    'Savings Trust' by Shri 
Pran Prasad and K. L. Dua., ex-Directors of M/s. 
Bird    and Co. Ltd., non-disclosure of contingent 
liability in the Balance Sheets ci Bird and Co.,  
non-provision' of liability in ^ respect of  doubtful 
debts to the extent of Rs. 25.36 lakhs, over 
valuation of shares held by the    company    in 
M/s.  Karanpura    Development  Company Ltd. 
and M/s. Becker Gray and Company Ltd.    Sir, 
you will be surprised to know what were the 
charges laid on the Table of the House.   Next, 
they  stated:   Alleged forgery  in res. pect of 9000 
shares of Bird and    Co. Limited transferred from 
Mr. Michael Benthall  in favour of    M/s.    F.    
W. Heilgers  and  Company   (P)   Limited, in June 
1965. 

* This was the starting point. Many 
questions were asked in the House 
about the steps which had been taken 
on the! basis of the interim report. 
My first question is: In the Schedule 
of nationalised units, why ja it that 
the names of 5 units are not there? 
These units were controlled by the 
Bird and Co. They are: M/s. Anni 
versary Investment & Agencies li 
mited, M/s. Continuity Company Li 
mited, M/s. Investment and Fin 
ance Company Limited, M/s. Heilgers 
Limited and M/s. North Brook Jute 
Company Limited. Why have they 
remained  untouched?     The    Minister 

* should explain to the House as to 
why only a part of the Bird & Co. 
has been taken over and the other 
part has been left out. For whose 
benefit and for whose profit? 

As I was pointing out, I must congratulate 
our Deputy Chairman Mr. Yadav. He was the 
Chairman of the Assurance Committee of 
Rajya Sabha in 1978-79. When we were 
asking questions, all the time we were getting 
the replies from the Minister of Company 
Affairs and the Minister of Industries that it is 
being looked into. The theft has been 
committed. The thief has bcen identified, as I 
have pointed out, Mr. Pran Prasad and Mr. 
Dua. The' Com. pany has been partly taken 
over. The loot continues. There again Mr. 
Pran Prasad has come back here. He is a very 
influential man, as you know, Sir. He has 
made about Rs. 30 or Rs.  40 crores. 

Sir, when the Committee On Government 
Assurances could not find any proper reply to 
their queries, with great regret, the Committee 
on Government Assurances, presided over by 
Mr. Shyam Lai Yadav, placed a Report, the 
14th Report, in the House on the, 24th 
JanuaryL, 1980. Such is the power and 
influence of Mr. Pran Prasad with the Janata 
Government and with the present Congress (I) 
Government. I do not know how close he is to 
Mr. Char an jit Chanana or his higher ups. Sir, 
Mr. Shyam Lai Yadav has to write this, and I 
quote: 

"Assurances  not   satisfactorily   im-
plemented: 

(i) Assurance given in reply to Starred 
Question No. 290 of 8th May, 1978 
regarding Interim Report on the Bird & Co. 
In the Implementation Statement it was 
inter-alia stated that the Interim Report of 
investigation and initer-alia brought out 
that there was certain prima facie instances 
of irregularities in the evaluation of shares 
of the Bird Heigler Group of Companies, at 
the time of large scale purchase/sale of 
these shares in 1972 which resulted in the 
bifurcation of the said group and loss to the 
Savings Trust created for the benefit of the    
employees    of    the 
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[Shri Kalyan Roy] 
group companies. It was also stated 
that on examination of the Interim 
Report, the Company Law Board 
had (i) sent extracts of the relevant 
portion  oi En- 
forcemen I ai   Board 
of Direct  Taxes  and to  the    State 
Governments for  exa;: 
lated to c tons   of    j 
Income-Tax  Act Act; 
(ii) instructed the Regional Direc. 
tor to    prosec s    in 
default in respect of contraventions Of the 
provisions of the Comp Act; and (hi) 
forwarded copy of the Report to the CBl 
for a further investigation in the matter. 
The Committee observed that the im-
plementation of the assurance was not 
complete and desired that the Ministry 
should intimate the action taken against the 
Bird & Co. Ltd. for contravention of 
FERA, Income-Tax Act, Stamps Act and 
the Companies Act. The Committee also 
desired to know the results of investigation 
made by the CBI in the matter." 

Till today, Sir, Mr. Charanjit Chanana is not 
frank enough to state in the House what 
action the Government has taken on the CBI 
investigations. I mentioned this when Mr. 
Shiv Shankar was there. He also fled away 
instead of placing the reply because I also, in 
rny letter, drew the attention oi Mr. Shiv 
.Shankar, the Minis, ter of Company Affairs 
to the Com- 
mittee on Govs ss and 
what has   ' wt of 
the  CBI.     It  is  not   Tom.   ; Harry  who  
wrota  the     Report.     Mr. 

i  Lai  Yadav has    written    the 
t.    Why is the Go 

coming  up?    It mate that 
the Commi not been inform- 
ed so far about the investigation made by the 
CBI regarding the contravention of FERA, 
the contraven. tion of the Company Act, the 
contravention of the Income-Tax Act. Till 
today, they have not come out with that.    It 
is good that you are nation. 

' alising the Bird & Co. But what happened to the 
two main dacoits, Mr. Pran Prasad and Mr. Dua? 
When Mr. Becla Brata Barua was the Minister of 
Company Affairs, he pinpointed that these two 
persons are * responsible for mismanagerr-' 
today, 

;    Mr. Dua has been made a Director of the Bharat 
Magor 
Macneill.    Sir, nent    of 
Directors  is oval 
of    the    Department    of Affairs.   Why is it that 
the I Affairs Minister has  agreed  to nominate Mr.  
Dua  when    there    are    so many eases against 
him?    You : brief him.   So, Sir, that is 
scandalous. It  is good that you    are    taking    it 
over,  you are    nationalising it.    But what about 
the culprits?   What about   > 

i the main thieves? For eight years, since the day I 
became a Member of the Rajya Sabha in 19-69, 
since 1972, I have been raising question after 
question, supported by Mr. Pranab Mukherjee 
and sometimes by Mr, D. P. Chattopadhyaya. I 
know the Bird & Company is taken over along 
with other paper mills, not willingly. Because 
they cannot escape. I know the pressure was so 3 
P.M. much. They wanted to get away. But they 
have no way. All the doors are closed. So they are 
reluctantly taking over. I cannot congratulate the 
Industry Minister \ today because he is under 
compulsion to take it over. Left to the present 
Government and if they had 

.     loopholes they would not have taken 
i it over, nationalised it. I know that for certain. Mr. 

Pran Prasad is the most important man today, most 
important man. I do mot know how he is 
important. In spite of the report of the 
investigation committee, inspector of the 
Company Affairs Board, you have not dared to 
touch him. He still continues to be the Managing 
Director of at least 30 more companies. Mr. Dua, 
who, Mr. Bedabrata Barua said, was res- * 
ponsible for the mismanagement of many other 
companies, continues to be the director of one of 
the biggest business of the country today.    Only 



 

last month he was approved for Bharat Macneill 
and Bharat Magor by the Company Affairs 
Ministry. Is , it honesty? Is it decency? The 
question was raised by Shri Indrajit Gupta in the 
other House and he said that the workers are 
going to lose a large amount of the provident 
fund. It was said that if this man is not tackled, 
they are going to lose a large amount of wages, 
medical facilities and their investment because 
investment in this was compulsory. The workers 
had to invest. Where is the honesty? Where is the 
decency? Where is the cleanliness? Where is the 
compliance with the instructions of the 
Committee on Government _   Assurances? 

You are nationalising it. It is good. We 
give you all support to make it a success. 
Already a good man is there, the brother of 
Mr. Mohan Kumaramangalam, and we will 
give all support so that it is successful. But 
what about the crimes? What about the 
damages? What about the prejudicial 
activities which you have stated? Would no-
body be punished? Would no action be taken 
against Mr. Pran Prasad? Will he go to loot 
other company? Sir, I want to quote only one 
state- 

A ment of Mr. P. A. Datar, who has relinquished 
his charge as the Chairman and Managing 
Director of the Central Bank of India. He was 
the Chairman and Managing Director of the 
Central Bank of India. He stated on July 18: 
"Business houses which had several sick units 
should not be allowed to flout new 
enterprises." Would he accept it that those 
criminals who have made it their business to 
make units sick will not be given fresh 
licences? Will Mr. Charanjit Chanana accept 
the challenge? Or, would he allow the issue of 
fresh licences   to  these     very    criminals? 

* Where is the ethics? Where is the sanity? There 
is complete chaos. The Hindustan Pilkington 
is closed for nearly one year. The Company 
Affairs investigation revealed that the late 
directors were looting the company.   They are 
guilty of corruption, 

emDezziement, misappropriation and the new 
directors have said the misappropriation 
continued from 1965 to 1978 to the tune of 
Rs. 13 crores. Mr Thapar stepped in and 
whatever was there, looted. It is a fact. As he 
stated, Sir, in the Preamble, he did not accuse 
the workers of the Bird & Co. for the losses, 
although .1 know this Ordinance, this mini-
MISA is directed against the workers. The 
workers were not responsible for the losses. 
The Hindustan Pilkington was made sick by 
the directors on the basis of the report of the 
Company Affairs Ministry. (Time bell rings). 
Petition after petition has been sent to the 
Industry Minister. Delegation after delegation, 
including those of the Congress (I), the CPI 
and the CPM, stated here is a clean case, we 
are proceeding on the basis of the 
investigation done by the Inspector of the 
Company Affairs Ministry, the Hindustan 
Pilkington is closed for the last one year, 
producing best sheet glass, why don't you take 
over? Now, Thaper's shadow is very strong. 
Mr. Thapper is a mighty man in Delhi. So the 
factory is closed and they have lost. (Time 
bell rings).   Sir, I make a charge... 

THE MINISTER OF LAW, JUSTICE 
AND COMPANY AFFAIRS (SHRI SHIV 
SHANKAR): Sir, he is getting inspiration 
seeing me here. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): Mr. Kalyan Roy,, you will have 
to conclude now. We are short of time. 

SHRI KALYAN ROY: We have not taken 
even one hour in order to cooperate with you 
in passing the first Bill. We have finished 
only in 45 minutes. Don't be harsh to us; we 
know where to stop. 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I have given you more than 
double your time because you have been 
making a very effective speech, I admit. 
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SHRI KALYAN ROY:   I will finish in two 
minutes.    For this Hindustan igton,  why has  
there been this hesitation,    this    confusion   
in    your You have not woken up. :oing  to    
wake up? ild    you wake up? le co-ordination?    
Mr. Shiv ght  that  he  is not the Industry 
Minister.  I    do not      know where  the  co-
ordination  is,   Sir,  between  the Ministry   of  
Company  Affairs and the Ministry of 
Industry. 

Lastly, before I sit down, I submit 
that this Titagarh company is also 
there; is it also to be national- 

I ask it because investigations 
also revealed the extent of corrup 
tion by Mr. Surendra Biswas who is 
today the Managing Director of Tita 
garh comlpany. Would he keep these 
e at the head of these mills who 
are colluding with Pran Prasad and 
Dua and the overall structure and 
see t'.i made the sickness 

: nd ustry—Mr. Pran 
Prasad and Dua—are not able to get 

ime Directors or 
h  ) are not hush- 

us what action them    
in the 

CHAN 

1 
;quest 

1 at you 
n very 

sl   
may 

problem      and      we     cannot I... 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): I agree what you, especially 
what he wanted has happened and still he is 
agitated, he should te so ! 

SHRT CHARANTJIT CHANANA; I thank 
the Members who have supported and also 
thank the Members who have opposed and 
criticised the move with their suggestions. 
And Mr. 

Kalyan Roy had the Kalyan Roy-way; 
otherwise he will cease to be Kalyan Roy. 

* 
Mr.  Nanda raised the same    issue 

which he had' raised in the earlier Bill but 
since it is separate piece of legislation, even at 
the cost of repetition I would say all those 
things again that we are evolving the system 
so that sickness is cured. That is number one. 
Secondly, so that the industries do not get sick 
at all, for that whatever system we can evolve, 
we would evolve. 

As for Mr. Kalyan Roys suggestion of co-
ordination, I would only like to inform him that 
there is optimum _ co-ordination in between the 
Ministries. We know how to do that work and 
he also knows that we have a coordination. But 
for the sake of saying—he is a friend of ours... 

SHRI KALYAN ROY: Don't put your 
words into my mouth. You say whatever you 
want to; but don't put your words into mine. 

THE VICE-CHAIRMAN       (DR. 
RAFIQ  ZAKARIA):   Don't  say      he 
will agree. 

SHRI      CI: r    CHA 
As far as the in- -^ 

are   concerned, individuals 
more    important to 

him. A criminal who breaks the law, 
 yes of     the 

Government. 

THE       VICE-CHAIRMAN (DR. 
RAFTQ   ZAKARIA):   He   drew your 
attention to Shyam Lai   Yadav Com 
mittees Report. 

SHRI CHARANJIT CHANANA: No, he was 
talking of other individuals, Pran Prasad and the 
other. He was talking of shadows under which he 
lives. They have no importance , for us. 
Anybody who breaks the law, is a law-braker for 
the Government. That is the only definition of 
that man that is ultimately how we take that man. 
I would like to inform the House that  the     
investigations  after 
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being completed—of which the hon. Member 
refuses to make a reference—the findings of 
the the investigations have already been ■d to 
the C.B.I. We are taking necessary action 
immediatly after we get the report from them. 

As far as the other companies are 
concerned, which the hon. Member has said, 
are absent from the Schedule, I would like the 
House to know that all the shares of the Bird 
an^ Company have been acquired. Now, in 
regard to the other companies which he has 
mentioned, where the Bird and Company do 
not have the shares, this Bill does not cover 
them at all. They do not come under the 
coverage of    this Bill. 

The hon. Member's point in regard to 
Hindustan Pilkington is a separate thing. That 
is not relavant to this. I think, I have already 
replied to him. He knows my reply. But for 
the sake of filibustering, he wanted to make 
us of this opportunity. He has tried to do that. 

THE VICE-CHAIRMAN       (DR. 
RAFIQ z: ):   Mr. Minister,    I 
do not tl ■ called 
for.     (Ini- aid, it 

SHE" IT  CHANNA:       I 

THE VICE-CHAIRMAN (DR. RAFIQ 
ZAKARIA): He has withdrawn it. 

SHRI KALYAN ROY: Sir, if he does not 
want to say, what action he has taken it is 
allright. You are asking him to reply as to 
what action he has taken. If he does not want 
to say what action he has taken, it is all right.  
(Interruptions). 

SHRI RAMAKRISHNA HEGDE 
(Karnataka): He does not know what 

is filibustering.   If he wants to know, we can 
teach him. 

THE ilAIRMAN      (DR. 
RAFIQ ZAKARIA):  Mr. Hegde, dont react. 

SHRI: CHARANJIT CHANANA: Sir, 
with these words, I commend the Bill for the 
consideration of the House. 

SHRI  KALYAN  ROY:   Collapsed. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA):   Now,  the ques-t;on is: 

"That the Bill to provide for the acquisition 
and transfer of the undertaking u» the Bird 
and Company Limited for the purpose of 
ensuring the continuity of produce tion of 
goods which are vital to the needs of the 
country and for the acquisition of shares 
held by the Bird and Company Limited in 
the specified companies for the purpose of 
securing to those underlie facilities and 
advan-such 

open those 
>      to    e; 

if the 

to  ensur 
companies are not misrca for 
matters co 
incidental thereto, as passed by the Lok 
Sabha, be taken into consideration. 

The  motion  was  adopted. 

THE VICE-CHAIRMAN       (DR. 
RAFIQ ZAKARIA): We shall now take up 
clause by clause consideration of the Bill. 

Clause 2 was added to the Bill. 

THE        VICE-CHAIRMAN      (DR. 
RAFIQ ZAKARIA):  Now, we     take 
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up clause 3. There is one amendment by Shri 
Ashwani Kumar. He is not here. 

Clause 3 was added to the Bill, 

Clatises 4 to 31 were added to    the Bill 

First Schedule was added to the Bill. 

THE      VICE-CHAIRMAN (DR. 
RAFIQ ZAKARIA): Now, we take up the 
Second Schedule. There are two amendments 
by Shri Ashwani Kumar.     He is not here. 

Second Schedule was added to the Bill 

Clause 1,  the Enacting Formula, the 
Preamble and the Title were added to 
the Bill. 

SHRI     CHARANJIT     CHANANA: Sir, 
I beg to move. 

"That the Bill be passed." 

The questoin     was put and the motion was 
adopted. 

I. STATUTORY RESOLUTION SEEKING DIS 
APPROVAL OF THE    FOREST   (CONSEVA- 

TION)   ORDINANCE,   1980 

II. THE FOREST  (CONSERVATION)  BILL, 
1980 

 

 


